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Neu Dalhi, This the 15th Day of 3uly 1994
' r -\ Rov. fi@2berj^^

1. Shri Rsua Ohar ,
S/o Shri Sadanand
s:;f.?®rhferpuhlic Relation officer
Northern Railway
N.D»C.R.
.Neu Oelhi*

2 Shri Baljoo Ram •
' S/o Shri Basudeu

Bromide . Rolations Officer
Under Chief Publo-C Relations,
Northern Railway
N.D.C.R. Buildirjg
Neu Delhi*

Shri Fladhok, Proxy counsel for
Shri B'.S.Wainee^ advocate

versus

Union of India; Throuigh

1. The General Planager
Northern Railway
Baroda House
Neu Delhi.

2, The Chief Public Relations Officer
Northern Railuay
N.D.C.R. B.uildin9
f4eu Delhi*

By Shri D S fiehndru, proxy counsel for
Shri P.a. W.ehendru,

....Applicants

.. .Respondents

0 R D L R(oral)

Hon'ble Shri C.3. Rov. f1efnber(J)

1, In this case the reliefs'claimed by applicant

N.O.I and 2 haue been considersd. In uieu of the

fact that" applicant No. 1 has already superannuated

the relief of regularisation and promotion can only

be granted to applicant No,2 uho is still in s erwice.

The learned counsel for the respondents produced

tuo orders uhich are taken on file; one is fcr

regularisation and the other is for promotion
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uith regard to applicant No,2,

2. Shri Madhok representing on behalf of Shri

B.S. Mainee states that the case may be dismissed
f

as uithdraun. Therefore the DA is dismissed

as uithdr&un. No costs.

p 7) 5.—3-

(p.T.THIRUUENGAOAfl) {C/J.ROY)
Member (f\) nembBr(3)

LCP


